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WIRIT PETTUION Mo, 25038 ol 2021

Betw cens-

RAVIRART [ANSAL S4) LATE SHED GIRDITAR
GUOPAL BANSAL AGT 6T YEARS  DOCUPATION
CONTRACTUR 1A MLALADS PR, LASTTRKAR,
GV AL N,

w PETITIONER
(NHRF S8 BANKAL, LEARYEDR COUNSEL POR THE PETITIONER)

AND

1. BTATE OF MADUYA PRADESN THROUGH ITS
PRINCIFAL. SECRETARY, DEPARTMENT OF
PUBLIC WORKS, VALLAR BHAWAN, BHOPAL

L EXGINEER N CIIET, PUBLIC WORKS
DEPARTMENT. XIEMAN BILAWAN, RIDOPAL

EN CHIEF ENGINEER (NOHTIL FPUBLIC WORKS
DEPARTMENT, THATIFUR. GWALIOR.

4. EXECUTIVE ENGINEER, FUBLIC WIORKS
DEPARTMENT, DATIA

2 Al K. SINGH BHADORHIYA, CONTRACTOR.
TIHATIFUR GWALIOR.

- RESPFONDENTS

ISHEE MPS RAGREVANSIN, LEARNED ADINTIONAL ADVOCATE
GENERAL FOR RESPONDENTESTATE }

ORDER
Peotitioner, o civil contragtor, & before this Counl taking exception 10 the

impugned communication, Annexure P-l, whereunder the petiioner has been
disqualifizd for the reason of nol uploading the balanee-sheet of the year 2020-2)
i iz wender docunsnls submitted for construction of Dhaurra Via Chunaghat 10
Chouki Magrora M.H, Road Length 11.50 km frough NIT No.09/21-22/TC dajed
08, 10.2021.

From the maeral on seeard, it sppears that due 1o sdverienee, the
aloresaid reason of disgualification was mentioned i the impugned onder,

Shri Raghuvanshi, keamed Additonsal Advocate General, appeuring on behalf

oy STANMEU WILH Lamscan
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of the In."i|"i"iI'IIJl.'1'||- State, refermmg fon comemication dated 2§.03.2022 ﬂ.d-dmﬂﬂd

. =
W the petioner, submits it petitioner’s tender shall be considered on its own

ferite. provided he files pudited bakinee sheet of the year 2015-16 i addition 1o

the sudited hatance-shees of the period from 2016-17, 2017-18, 2018-19, 2019-
2020 already fild, According to hun, sudied halmee sheet of the same period in
respect af each tender has been taken into consideration. In no case, the balince

sheet of 2020-21 has been laken it consideration. Henoe, ensuring equaliy

——

Fefore law and equal protection of law under Asticle 14 of tie Constitution of
India. petitioner's uuclers!wlialsn be considered on the same touchstone s thet of
others. :
fﬂl—'ur:hcr repelling the apprehension of the petitioner that the contract has

alrezdy beer awarded to one of the contraciors, kamed AAG submos that in case
wpon evahuwrion of tender, if petiioner & found o be qualified and the lowest, he
shill be swarded the conmract after cancellation of the contract awarded i favour
of respondent No.3. .

On sech staterment made an bar referrng 1o the document discussed above,
no firher indulzence is warmranted m the chenged clicumslances. )

Accordingly, present petition stands disposed of.

Tn view of the aforeszid, oo [uher orders are necessany on 1A, 151372022,

(ROHIT ARYA| (MILIND RAMESH FIHADKE)
JUDGE JUDCE

scannea witn vamscan
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